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'he Committee considered the

jual cases of the agenda of this meeting generated through the online system of i

sion Schemes (Chapter-4) of Foreign Trade Policy 2009-2014 / Handbook of Procedure Volume-

The decisions taken thereon are as under

[Case No.:16/6/80-ALC2/2012 Party Name: THY SSENKRUPP INDUSTRIES INDIA st oD S/80-ALC22014 Status:
PVTLTD Closed
HQ File :01/30/050/0008 /AM13/ [RLA File :31/21/040/00050/AM10/ [LicNo/Date:3110038576
128.05.2000

Decision : The Committee consider the case and decided to intimate firm that Norms Committee can fix the norms only . The Committee further stated that as far as the
merger/clubbing of two Advance Authorisations are concerned, this to be decided by the concerned Regional Authority (RA) only as per applicable policy only. Hence, RA may|
first take a decision on the request of the firm regarding merger or clubbing of subject Advance Authorisation and intimate Norms Committee accordingly. The Committee also

decided to advise the firm to approach concerned RA and close the case on the part of NC-I.
RA may take necessary action accordingly.

[Case No.c1/25/80-ALC212012 [Party Name: RANGSONS ELECTRONICS PVTLTD [ Meet No/Date:5/80-ALC2/2014 Status:
27052014 Rejected
11Q File :01/80/050/00333/AM13/ [RLA File :07/24/040/00250/ AM11 [Lie No/Dae:0710074532
o1.10.2010
2 |Decision : The Committee noted that firm has not replied to deficiency letter dated 02.01.2014 sent by DIT directly followed by DGFT reminder dated 28.02.2014, final
reminder dated 28.03.2014 and after that decided to await 15 days more to receive reply from the firm. The Committee further noted that DGFT has not received reply of the
firm and decided to reject their case with the direction to pay the Custom Duty and applicable interest for regularization of the license.
RA may take necessary action accordingly.
[Case No.#/14/80-ALC22011 [Party Name: MOTHERSON SUMI SYSTEMS LTD [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
G File :01/80/050/00262/AM12/ [RLA File :05/24/040/00182/AM12/ [Lic No/Daie:0510300205 Defer Date:08.07.2014
3 24082011
Decision : The Committee noted that the firm's reply has been forwarded to C&PC and 10" reminder dated 20.5.2014 has been sent to them for expediting their comments
but the same have not been received til date and decided to send another reminder to them. Case is deferred to 08.07.2014.
[Case No.23/9/80-ALC212012 [Party Name: BHARAT HEAVY ELECTRICALS [Meet No/Date:5/80-ALC2/2014 Status:
LIMITED 27052014 Deferred
HQ File :01/80/030/00203/ AM13/ [RLA File :09/24/040/00136/AM13/ [Lic No/Date:0910053032 Defer Date:08.07.2014
4 13.062012
Decision : The Committee noted that the said case has been forwarded to EPCG division for their inputs and 9" reminder dated 23.5.2014 has been sent to them for
expediting their inputs but the same have not been received till date and decided to send another reminder to them. Case is deferred to 08.07.2014,
12/15/80-ALC2/2012 [Party Name: TRANSASIA BIO MEDICALS LTD. [Meet No/Date:5/80-ALC2/2014 Status:
014 Deferred
T80/050/00347/AMT3/ [RLA File :03/95/040/00235/AM13/ [LieNo/Daie:0310701463 Defer Date:08.07.2014
s 10.07.2012
Decision : The Committee noted that the DIT has reminded firm for expediting the requisite information vide their letter No. 17(114)/2012-IPHW dated 16.4.2014 followed by
DGFT reminder dated 19.5.2014 and e-mail message on 26.5.2014. The Committee decided to await firm’s reply. Case is deferred to 08.7.2014,
[Case No.34124/80-ALC212012 [Party Name: CICB CHEMICON PRIVATE LIMITED, _|[Meet No/Date:3/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00514/AM13, [RLA File :07/24/040/00192/AM13, [Lic.No/Date:0710090176 Defer Date:08.07.2014
6 09.08.2012
Decision : The Committee noted that firm has not replied to deficiency letter dated 09.09.2013 sent to them again on 08.1.2014 followed by reminder dated 28.3.2014
alongwith copy of deficiency letter, further communication dated 28.3.2014, final reminder dated 20.5.2014 and e-mail message on 21.5.2014 and decided to wait for firm’s
reply . Case is deferred to 08.07.2014.
[Case No6/7/80-ALC2/2013 [Party Name: ALSTOM TRANSPORT INDIA LIMITED _|[Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00100/AM14; [RLA File :07/21/040/00366/AM13; [LicNo/Date:071009035 1 Defer Date:08.07.2014
7 23082012
Decision : The Committee noted that firm’s reply dated 14.05.2014 has been sent to DHI on 23.05.2014 which s under their examination and decided to wait for comments of
DHI. Case is deferred to 08.07.2014.
[Case No.18/15/80-ALC22012 [Party Name: ALSTOM TRANSPORT INDIA LIMITED _|[Meat No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
1Q File :01/80/050/00353/AM13/ [RLA File :07/21/040/00397/AM13/ [Cie No/Daie:0710090531 Defer Date:08.07.2014
8 31082012
Decision : The Committee noted that firm's reply dated 14.05.2014 has been sent to DHI on 23.05.2014 which is under their examination and decided to wait for comments of
DHI. Case is deferred to 08.07.2014.
[Case No./18/80-ALC212012 [Party Name: LUDOWICI MINING PROCESSINDIA || Meet No/Date:5/80-ALC2/2014 Status:
PVTLTD 27052014 Rejected
[HQ File :01/80/050/00373/AM13/ [RLA File :04/24/040/00132/AM13/ [Lic No/Daie:0410140287
05102012
9 Decision : The Committee noted that firm has not replied to deficiency letter dated 11.11.2013 sent by C&PC directly followed by DGFT reminder dated 10.02.2014, final
reminder dated 26.032014 and fer shat decded 1o w15 days more to receive reply from the firm. The Committee further noted that DGFT has not received reply of the
firm and decided to reject their case with the direction to pay the Custom Duty and applicable interest for regularization of the license.
RA may take necessary action accordingly.
[Case No.32/5/80-ALC212014 [Party Name: PRANITA ENGINEERING SOLUTIONS _|[Meet No/Date:3/80-ALC212014 Status:
[PRIVATE LIMITED, 27052014 Deferred
HQ File :01/80/050/00117/AM15 [RLA File :07/21/040/00629/AM 13/ [Lic No/Daie:0710091836 Defer Date:08.07.2014
10 08.11.2012
Decision : The Committee noted that firm's application has been sent to MSME on 20.05.2014 which is under their examination and decided to wait for comments of MSME.
Case s deferred to 08.07.2014.
[Case No.41724/80-ALC22012 [Party Name: POLY MEDICURE LTD. [Meet No/Date:/80-ALC2/2014 Status:
270520 Deferred
[HQ File :01/50/050/00521/AMI3 [RLA File :05/24/040/00356/ AM 13, [Lic No/Date:0510341782 Defer Date:08.07.2014
n 27.122012
Decision : The Committee noted that the firm's application has been forwarded to C&C on 13.2.2013 and 3¢ reminder dated 20.5.2014 has been issued to them for
expediting their comments but the same have not been received. The Committee further decided to send another reminder to C&PC. Case is deferred to 08.07.2014
[Case No.3/7/80-ALC2/2013 [Party Name: BHARAT HEAVY ELECTRICALS [Meet No/Date:5/80-ALC2/2014 Status:
LIMITED 27052014 Deferred
[HQ File :01/80/050/00097/AM14/ [RLA File :09/24/040/00544/ AM13/ [Lic No/Dac:0910055381 Defer Date:08.07.2014
12 13032013
Dec ee noted that firm's reply dated 21.05.2014 has been sent to DHI on 23.05.2014 which is under their examination and decided to wait for comments of |
DHI. Case is deferred to 08.07.2014.
[Case No.30/5/80-ALC212014 [Party Name: SIRIA IMPEX PVTLTD, [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Approved
[FIQ File 01780/050/00115/AMTS/ [RLA File :05/24/040/00446/ AM 13, [Tic No/Date:05 10350478
01.04.2013
' [Decision : The Committee decided to ratify norms on the basis of DIPP U.O. Note No. 12/74/2014-TSW/13 dated 27.05.2014 which are as under:
Advance Authorization may be ratified on repeat basis as per firm's Advance Authorization No. 0510351414 dated 11.04.2013 ratified in Norms Committee Meeting No.
16/14 dated 29/10/2013
RLA may take necessary action accordingly.
[Case No.15/7/80-ALC212013 [Party Name: LURGI INDIA COMPANY PVTLLTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
HQ File :01/50/00/00109/AM14/ RLA File [Lie No/Date:0510. Defer Date:08.07.2014
30042013
Decision : The Committee noted that the firm's reply is incomplete and decided to grant ‘Personal Hearing’ to the firm on 08.7.2014 by advising them to appear before the
14 |Committee alongwith the technical expert who is well conversant with the case and to furnish or submit the following information during “Personal Hearing’ according to DIPP
1D Note No. 12/74/2014-TSW/14 dated 27.05.2014:
1.Information in respect of SI. No. 9 of Standard Deficiency Format.
2. Detailed calculations/basis for the quantity of import item at SI. No. 22 (Molecular Sieve).
3. Details of manufacturing activities proposed to be undertaken on import item at 1. No. 25.
Case is deferred to 27.05.2014.
[Case No.:4125/80-ALC212013 [Party Name: SANATHAN ALLIED INDUSTRIES [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Approved
[F1Q File :01/80/050/00528 AM 14/ ’ELA File :09/24/040/00038/ AM 14/ [Lic No/Date:0910055922
Is 02052013

RLA may take necessary action accordingly.

n : The Committee decided to ratify norms on the basis of DHI U. O. No. 3(24)/14-TSW(B)12 dated 13.5.2014 (Copy is to be forwarded to RA and firm).

[Case No.:6/10/80-ALC2/2013 [Party Name: LICRA GREEN TECHNOLOGIES [Meet No/Date:5/80-ALC2/2014 Status:
[27.052014 Deferred

IHQ File :01/80/050/00161/AM14/ IRLA File :07/24/040/00019/AM 14/ ILic No/Date:0710095521 Defer Date:08.07.2014
22.052013

Decision : The Committee noted that firm’s anlication has been sent to MSME on 10.02.2014 which actuallv pertains to DHI (as per the comments of Technical Authoritv.




\d decided to send the firm's application to DHI for expediti Case is deferred t0.08.07.2014.

1

[Case No.23/13/80-ALC2/2013 [Party Name: ALSTOM TRANSPORT INDIA LIMITED.

[Meet No/Date:5/80-ALC2/2014
2014

Status:
Deferred

’io File :01/80/050/00228/AM14/ ‘ [RLA File :07/21/040/00068/AM14/

[LicNo/Date:0710095554
1

Defer Date:08.07.2014

30052013

23052013
Decision : The Committee noted that firm's reply dated 14.05.2014 has been sent to DHI on 23.05.2014 which is under their examination and decided to wait for comments of
DHI. Case is deferred to 08.07.2014.
[Case No.23/10/80-ALC2/2013 [Party Name: THERMAX LD, [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
11Q File :01/80/050/00178/AM14/ [RLA File :31/83/040/00045/ AM14/ [Lie No/Date:3110058550 Defer Date:08.07.2014
18 30052013
Decision : The Committee noted that firm has not replied deficiency letter dated 07.05.2014 and decided to send reminder to the firm for expediting their reply. Case is
deferred to 08.7.2014.
[Case No.25/10/80-ALC272013 [Party Name: THERMAX LD, [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
N ’FQ File :01/80/050/00180/AM14/ ”ELA File :31/83/040/00044/AM14/ [Lic.No/Date:3110058551 Defer Date:08.07.2014

deferred to 08.7.2014.

Decision : The Committee noted that firm has not replied deficiency letter dated 07.05.2014 and decided to send reminder to the firm for expediting their reply. Case is

[PLTD.

[27.05.2014

[Case No.2/25/80-ALC272013 Party Name: THERMAL SYSTEMS (HYDERABAD) _|Meet No/Date:5/80-ALC2/2014,

Status:
Deferred

2. Net weight of export products may be specified as 49744 Kgs.

File :01/80/050/00526/ AM 14, [RLA File :09/24/040/00070/AM 14 I 072014
20 30.052013
Decision : The Committee noted that firm's reply dated 07.05.2014 has been sent to DHI on 20.05.2014 which is under their examination and decided to wait for comments of
DHI. Case is deferred to 08.07.2014.
[Case No.3/25/80-ALC212013 [Party Name: THERMAL SYSTEMS (HYDERABAD) _|[Meet No/Date:3/80-ALC2/2014 Status:
PLTD. 27052014 Deferred
[HQ File :01/80/050/00527/AM 14/ [RLA File :09/24/040/00069/AM14/ [Lic-No/Date:0910036186 Defer Date:08.07.2014.
2 30052013
Decision : The Committee noted that firm's reply dated 07.05.2014 has been sent to DHI on 20.05.2014 which is under their examination and decided to wait for comments of
DHI. Case is deferred to 08.07.2014.
[Case No.27/10/80-ALC212013 Party Name: SPARKLINE EQUIPMENTS PVTLTD, |[Meet No/Date:5/80-ALC212014 Status:
[27.052014 Deferred
[HQ File :01/80/050/00182/AM14/ [RLA File :31/83/040/00040/AM 14 [LicNo/Date:3 110039032 Defer Date:08.07.2014
» 120062013
Decision : The Committee noted that firm has not replied to deficiency letter dated 12.02.2014 followed by reminder dated 31.03.2014 and final reminder dated 19.05.2014,
The Committee further noted that the firm has intimated that they have furnished their reply vide their e-mail dated 27.5.2014 and decided to wait for the receipt of their reply.
(Case s deferred to 08.7.2014.
[Case No.10/15/80-ALC212013 [Party Name: ALSTOM TRANSPORT INDIA LIMITED _|[Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[FIQ File -01/80/050/00266/AM14/ [RLA File :07/21/040/00090/AM14/ [Lic No/Date:0710096369 Defer Date:08.07.2014
2 02072013
Decision : The Committee noted that firm's reply dated 14.05.2014 has been sent to DHI on 23.05.2014 which is under their examination and decided to wait for comments of
DHI. Case is deferred to 08.07.2014.
[Party Name: ALSTOM TRANSPORT INDIA LIMITED _|[Meet No/Date:5/80-ALC2/2014 Status:
2014 Deferred
[HQ File :01/80/050/00267/AM14/ [RLA File :07/21/040/00126/AM14/ [Lic.No/Date:0710096370 Defer Date:08.07.2014.
2
02072013
Decision : The Committee noted that firm's reply dated 14.05.2014 has been sent to DHI on 23.05.2014 which is under their examination and decided to wait for comments of
DHI. Case is deferred to 08.07.2014.
[Case No.:44/10/80-ALC212013 [Party Name: BOTIL OIL TOOLS INDIA PVT [Meet No/Date:5/80-ALC2/2014 Status:
[LTD(FORMERLY BAKER OIL 27052014 Deferred
[HIQ File :01/80/050/00199/AM 14/ [RLA File :05/23/040/001 13/ AMI4/ [Lic No/Date:0510358721 Defer Date:08.07.2014
25 04072013
Decision : The Committee noted that that the firm has been briefly explained about the production of a certificate from a duly authorised officer of the Directorate General of
Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are required for petroleum operations, is required
for ratification of subject AA vide letter dated 23.5.2014 but the firm has not furnished the same and decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.:40/5/80-ALC212014 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:5/80-ALC22014 Status:
27052014 Deferred
[F1Q File :01/80/050/00125/AMI5/ [RLA File :07/24/040/00113/AM14/ [LicNo/Date:0710097716 Defer Date:08.07.2014
23.082013
Decision : The Committee noted that the firm's application has been sent to MSME on 23.05.2014 for examination and comments. The Committee further noted that firm's
26 clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide DES-| letter dated 23.05.2014 which
has not been received and decided the following:
(i) to wait for MSME comments;
(i) to wait for firm's reply.
Case is deferred to 08.07.2014.
[Case No.:43/5/80-ALC212014 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00 128 AM 15/ IRLA File :07/24/040/00156/AM14/ LieNo/Date:0710097714 Defer Date:08.072014
23082013
57 |Decision : The Committee noted that the firm's application has been sent to MSME on 23.05.2014 for examination and comments. The Committee further noted that firm's
clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide DES-l letter dated 23.05.2014 which
has not been received and decided the following:
(i) to wait for MSME comments;
(i) to wait for firm's reply.
Case is deferred to 08.07.2014.
[Case No.:45/5/80-ALC212014 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:5/80-ALC22014 Status:
27052014 Deferred
[FQ File 01780/050/00130/AM 15/ [RLA File :07/24/040/00136/AM14/ [Lie No/Date:0710097715 Defer Date:08.07.2014
23082013
55 Decision : The Committee noted that the firm’s application has been sent to MSME on 23.05.2014 for examination and comments. The Committee further noted that firm's
clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide DES letter dated 23.05.2014 which
has not been received and decided the following:
(i) to wait for MSME comments;
(ii) to wait for firm’s reply.
Case is deferred to 08.07.2014.
[Case No.9/5/80-ALC2/2014 [Party Name: DYNAMATIC TECHNOLOGIES LIMITED, | [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00094/AMI5/ [RLA File :07/21/040/00389/AM 14/ [Lic.No/Date:0710097934 Defer Date:08.07.2014
2 30082013
Decision : The Committee noted that firm's application has been sent to MSME on 20.05.2014 which is under their examination and decided to wait for comments of MSME.
Case is deferred to 08.07.2014.
[Case No.:50/15/80-ALC212013 [Party Name: TERACOM LIMITED [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HIQ File :01/80/050/00306/AM14/ [RLA File :05/24/040/00199/AM14/ [LicNo/Date:0510364316 Defer Date:08.07.2014
30 03.092013
Decision : The Committee noted that firm has been asked to furnish Amendment Sheet issued by the concerned Regional Authority vide letter dated 25.4.2014 followed by
reminder dated 19.5.2014 and decided to wait for aforesaid document. Case is deferred to 08.07.2014.
[Party Name: THERMAL SYSTEMS (HYDERABAD) _|[Meet No/Date:5/80-ALC2/2014 Status:
PLTD. 2014 Deferred
31 [HQ File:01/50/050/0000/AMIS/ [RLA File :09/24/040/00263/ AM14/ [Lic-No/Date:0910057521 Defer Date:08.07.2014.
10092013
|Decision : The Committee noted that firm has not replied deficiency letter dated 16.05.2014 and decided to wait for firm's reply . Case is deferred to 08.7.2014.
[Case No.9/19/80-ALC212013 [Party Name: THERMAL SYSTEMS (HYDERABAD) _|[Meet No/Date:3/80-ALC2/2014 Status:
PLTD. 270520 Rejected
[FQ File 01/80/050/0038 /AM 14 [RLA File :09/24/040/0031 /AMI4/ [LicNo/Date:0910057710
25092013
32 Decision : The Committee noted that firm has not replied to deficiency letter dated 06.01.2014 sent followed by DGFT reminder dated 10.02.2014, final reminder dated
28.03.2014, e-mail message on 22.4.2014 and after that decided to await 15 days more to receive reply from the firm. The Committee further noted that DGFT has not received
reply of the firm and decided to reject their case with the direction to pay the Custom Duty and applicable interest for regularization of the license.
RA may take necessary action accordingly.
[Case No.:10/19/80-ALC212013 [Party Name: NSK - ABC BEARINGS LIMITED, [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Approved
[HQ File :01/80/050/00382/AM 14/ [RLA File :04/24/040/00138/AM14/ [Lic.No/Date:0410150484
03102013
Decision : The Committee decided to ratify norms on the basis of DIPP U.0. Note No. 12/74/2014-TSW/33 dated 27.05.2014 which are as under:
33 | 1. Words “Cylindrical Roller” may be prefixed with the description of export product.
2. Net weight of export products may be specified as 17112 Kgs.
3. Word “Relevant” may be prefixed and words * 61,55 mm x 9.05 mm” may be suffixed with the description of import item at sI. No. 1
4. Quantity of import item at SI. No. 1 may be allowed as 20,688 MT as 1.944 Kgs. /K. content in the export products after taking 20 % recovery from scrap.
5. Importitems at SI. No. 2 & 3 may be allowed on net to net basis with accountability clause
RLA may take necessary action accordingly.
[Case No.11/19/80-ALC272013 [Party Name: NSK - ABC BEARINGS LIMITED, No/Date:s/80-ALC22014 Status:
2014 Approved
[HQ File :01/80/050/00383/AM 14/ [RLA File :04/24/040/00139/AM 14/ [Lic No/Date:0410150663
07102013
Decision : The Committee decided to ratify norms on the basis of DIPP U.0. Note No. 12/74/2014-TSW/34 dated 27.05.2014 which are as under.
34| 1. Words “VP34-4NXRX*U2" may be suffixed with the description of export product.

3. Word “Relevant” mav be orefixed and words “ 64.70 mm x 8.5 mm” mav be suffixed with the descriotion of imoort item at SI. No. 1.




4. Quantity of importitem at SI. No. 1 may be allowed as 49.766 MT as 1.663 Kes./Kg. content in the export products after taking 20 % recovery from scrap.
5. Import items at SI. No. 2 & 3 may be allowed on net to net basis with accountability clause
RLA may take necessary action accordingly.
[Case No:15/19/80-ALC212013 [Party Name: NETAFIM IRRIGATION INDIA PVT.LTD. _|[Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/0038 7/AM 14/ [RLA File :34/24/040/00097/AM14/ [LieNo/Date:3410038311 Defer Date:08.07.2014
3 22.102013
Decision : The Committee noted that the firm's application has been sent to C&PC on 09.12.2013 for examination/comments followed by reminder dated 20.5.2014 but their
comments have not received till date and decided to remind C&PC for expediting their comments. Case is deferred to 08.7.2014.
[Case No.4/19/80-ALC212013 [Party Name: JBM KANEMITSU PULLEYS PRIVATE _|[Meet No/Date:3/80-ALC2/2014 Status:
[LIMITED 27052014 Deferred
[HQ File :01/80/050/00376/AM 14/ [RLA File :05/23/040/003 13/AM14/ [LicNo/Date:0510370156 Defer Date:08.07.2014.
3 01112013
Decision : The Committee noted that the firm's application has been sent to DHI on 05.12.2013 for examination/comments followed by reminder dated 20.5.2014 but their
comments have not received tll date and decided to remind DHI for expediting their comments. Case is deferred to 08.7.2014.
[Case No.8/19/80-ALC212013 [Party Name: BOTIL OIL TOOLS INDIA PVT [Meet No/Date:5/80-ALC2/2014 Status:
[LTD(FORMERLY BAKER OIL 27052014 Deferred
[HQ File -01/80/050/00380/AM 14/ [RLA File :05/23/040/003 10/ AM14/ [Lic No/Date:0510370619 Defer Date:08.07.2014
37 08.11.2013
Decision : The Committee noted that that the firm has been briefly explained about the production of a certificate from a duly authorised officer of the Directorate General ec
Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are required for petroleum operations, is req
for ratification of subject AA vide letter dated 23.5.2014 but the firm has not furnished the same and decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.13/19/80-ALC212013 [Party Name: STERICAT GUTSTRINGS PVT. LTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HIQ File -01/80/050/00385/AM 14/ [RLA File :05/24/040/00249/AM14/ [Lic No/Date:0510370609 Defer Date:08.07.2014
3 08.11.2013
Decision : The Committee noted that firm has not replied to deficiency letter dated 10.03.2014 sent by C&PC directly followed by DGFT reminder dated 20.05.2014, an e-mail
message on 27.5.2014 and decided to wait for firm’s reply. Case s deferred to 08.07.2014.
[Case No.:10/2/80-ALC212014 [Party Name: BHARAT HEAVY ELECTRICALS [Meet No/Date:5/80-ALC2/2014 Status:
[LIMITED 27052014 Deferred
[HQ File :01/80/050/00010/AM15/ [RLA File :07/24/040/00292/AM 14/ [Lic-No/Date:0710100276 Defer Date:08.07.2014.
39
06122013
Decision : The Committee noted that DEIT has given deficiency letter No. 27/19/2014-IPHW dated 08.5.2014 to the firm directly and decided to remind firm to furnish the
information according to the aforesaid DIT letter (Copy of DEIT's letter No. 27/19/2014-IPHW dated 08.5.2014 to be forwarded to the firm). Case is deferred to 08.07.2014.
[Case No.33/25/80-ALC212013 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HIQ File :01/80/050/0055 7/AM 14/ [RLA File :07/24/040/0029 /AM14/ [LicNo/Date:0710100457 Defer Date:08.07.2014
0 11122013
Decision : The Committee noted that firm has neither replied the DES letter dated 28.02.2014 issued to them for clarifying type of export (whether physical export or
deemed export against invalidation letter to EPCG license) followed by reminder dated 28.3.2014 nor forwarded the requisite information sought vide deficiency letter dated
103.04.2014. The Committee further noted that the firm has requested for the grant of 15 days time vide their letter dated 21.04.2014 which is already over and decided to give
reminder to the firm for furnishing their reply. Case is deferred to 08.7.2014.
[Case No.:15/25/80-ALC212013 [Party Name: DIABU DIAMOND TOOLS (INDIA) PVT _|[Meet No/Date:5/80-ALC2/2014 Status:
LTD 27052014 Approved
[HQ File :01/80/050/00539/AM14/ [RLA File :07/21/040/00739/AM14/ [Lic.No/Date:0710100662
n 18122013
Decision : The Committee decided to ratify norms on the basis of DC(MSME) U.0. Note No. 30(42)/2014-ME dated 26.05.2014 (Copy to be forwarded to RA and firm).
RLA may take necessary action accordingly.
[Case No.25/25/80-ALC212013 [Party Name: GANDIKOTA THERMO CONTROLS PVT |[Meet No/Date:5/80-ALC2/2014 Status:
LD 27052014 Deferred
[HQ File :01/80/050/00549/AM14/ [RLA File :00/24/040/00472/AM14/ [LicNo/Date:0910058650 Defer Date:08.07.2014
2 19.122013
Decision : The Committee noted that firm has not replied to deficiency letter dated 03.04.2014 followed by reminder dated 20.05.2014, an e-mail message on 27.5.2014 and
decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.:1/22/80-ALC212013 [Party Name: SCREEN-O-TEX (INDIA) PVTLLTD. [Meet No/Date:5/80-ALC2/2014 Status:
052014 Approved
[HQ File :01/80/050/00426/AM 14/ [RLA File :08/24/040/00436/AM14/
4 ILic.No/Date:0810127774
07012014
Decision : The Committee decided to ratify norms on the basis of DC(MSME) U.O. Note No. 30(34)/14-ME dated 12.05.2014 (Copy to be forwarded to RA and firm).
¥ i’
[Case No.34/25/80-ALC212013 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:S/80-ALC2/2014 Status:
27052014 Deferred
[FQ File :01/80/050/00558/AM 14/ ‘ [RLA File :07/24/040/00322/AM14/ [LieNo/Date:0710101167 Defer Date:08.07.2014
07012014
44
Decision : The Committee noted that firm has neither replied the DES letter dated 28.02.2014 issued to them for clarifying type of export (whether physical export or
deemed export against invalidation letter to EPCG license) followed by reminder dated 28.3.2014 nor forwarded the requisite information sought vide deficiency letter dated
103.04.2014. The Committee further noted that the firm has requested for the grant of 15 days time vide their letter dated 21.04.2014 which is already over and decided to give
reminder to the firm for furnishing their reply. Case is deferred to 08.7.2014.
[Case No.11/25/80-ALC2/2013 [Party Name: ALSTOM TRANSPORT INDIA LIMITED _|[Meet No/Date:3/80-ALC2/2014 Status:
7052014 Deferred
[HQ File :01/80/050/00535/AM 14 [RLA File :07/21/040/00854/ AM 14, [Lic-No/Date:0710101246 Defer Date:08.07.2014
4 10012014
Decision : The Committee noted that firm has not replied to deficiency letter dated 20.05.2014 followed by an e-mail message on 21.5.2014 and decided to wait for firm's
reply. Case is deferred to 08.07.2014.
[Case No.35/25/80-ALC212013 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:5/80-ALC22014 Status:
27052014 Deferred
[FQFile 01780/050/00559/AM 14 [RLA File :07/24/040/00325/ AM14/ [LieNo/Date:0710101261 Defer Date:08.07.2014
" 13012014
Decision : The Committee noted that firm has neither replied the DES letter dated 28.02.2014 issued to them for clarifying type of export (whether physical export or
deemed export against invalidation letter to EPCG license) followed by reminder dated 28.3.2014 nor forwarded the requisite information sought vide deficiency letter dated
103.04.2014. The Committee further noted that the firm has requested for the grant of 15 days time vide their letter dated 21.04.2014 which is already over and decided to give
reminder to the firm for furnishing their reply. Case is deferred to 08.7.2014.
[Case No.36/125/80-ALC212013 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:s/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00560/AM14/ [RLA File :07/24/040/00339/AM14; [Lic.No/Date:0710101249 Defer Date:08.07.2014
- 13012014
Decision : The Committee noted that firm has neither replied the DES- letter dated 28.02.2014 issued to them for clarifying type of export (whether physical export or
deemed export against invalidation letter to EPCG license) followed by reminder dated 28.3.2014 nor forwarded the requisite information sought vide deficiency letter dated
103.04.2014. The Committee further noted that the firm has requested for the grant of 15 days time vide their letter dated 21.04.2014 which is already over and decided to give
reminder to the firm for furnishing their reply. Case is deferred to 08.7.2014.
[Case No.31/25/80-ALC212013 [Party Name: BHARAT HEAVY ELECTRICALS [Meet No/Date:5/80-ALC2/2014 Status:
LIMITED 27052014 Approved
[HIQ File -01/80/050/00355/AM14/ [RLA File :09/24/040/005 11/ AMI4/ [Lic No/Date:0910038926
s 15012014
Decision : The Committee decided to ratify norms on the basis of DHI U.0. Note No. 3(17)/2014TSW(B) dated 28.03.2014 (Copy to be forwarded to RA and firm).
RLA may take necessary action accordingly.
[Party Name: UNITED MANUFACTURING CO. [Meet No/Date:5/80-ALC2/2014 Status:
052014 Deferred
[FIQFile -017/80/050/0036 1/AM 14/ [RLA File :05/24/040/00379/AM 14/ [Lic No/Date:0510376277 Defer Date:08.07.2014
49 16012014
Decision : The Committee noted that firm has not replied to deficiency letter dated 03.04.2014 followed by reminder dated 20.05.2014 and decided to send final reminder to
the firm for expediting their reply failing which the Committee would be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 08.7.2014.
[Case No.24/25/80-ALC212013 Pty Name: DEE DEVELOPMENT ENGINEERS LTD. e NorDateS/R0-ALCZ 2014 Status:
520 Deferred
[F1Q File :01/80/050/00548 AM 14/ [RLA File :05/23/040/0041 7/AM 14/ [LicNo/Date:0510376515 Defer Date:08.07.2014
20012014
50 Decision : The Committee noted that the firm's application has been sent to DHI on 28.02.2014 for examination and comments and on the basis of recommendation of
Technical Authority, DHI present in the meeting, the Committee decided to ask the firm to submit the revised description of the export product which should exclude the items
i import lst and specific ratings and use of export product. The Committee also noted that firm'’ clarification on type of export (whether physical export or deemed export
against invalidation letter to EPCG license) has been sought vide DES-| letter dated 28.02.2014 followed by reminder dated 20.5.2014, e-mail dated 21.05.2014 which has not
been received till date and also decided to ask the firm to furnish the aforesaid revised description and clarification on the type of export. Case is deferred to 08.07.2014,
325/80-ALC22013 [Party Name: DEE DEVELOPMENT ENGINEERS LTD. _|[Meet No/Date:3/80-ALC2/2014 Status:
. Deferred
R0/050/00547/AM147 [RLA File :05/23 0 0376999 Defer Date:08.07.2014
st 24012014
n : The Committee noted that the firm's application has been sent to DHI on 28.02.2014 for examination and a reminder dated 20.5.2014 has been given to them for
expediting their comments. The Committee decided to wait for DHI comments. Case s deferred to 08.07.2014.
[Case No.:17/25/80-ALC212013 [Party Name: MOTHERSON SUMISYSTEMS LTD., [ Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
55 [HQFile:01/80/050/00541/AM14/ RLA File :05) Lic No/Date:0510377258 Defer Date:08.07.2014
27012014
|Decision : The Committee noted that the firm's application has been sent to C&PC on 28.02.2014 for examination/comments followed by reminder dated 20.5.2014 but their
comments have not received tll date and decided to remind C&PC for expediting their comments. Case is deferred to 08.7.2014.

53

[Meet No/Date:5/80-ALC2/2014

[Case No.26/25/80-ALC212013 Party Name: AIRPACK COMPRESSOR Status:
[TEKNOLOGIES PVT LTD. [27.052014 Deferred
[AQFile 01/80/030/00350/AM 147 [REA Fite 05723 040000427/AM 147 [LieNoDate0510377245 [ Defer Date:08.07.2014




decided to wait for firm's reply. Case is deferred to 08.07.2014.

|
Decision : : The Committee noted that firm has not replied to deficiency letter dated 28.03.2014 followed by reminder dated 20.05.2014, an e-mail message on 21.5.2014 and

[Case No.:32/25/80-ALC2/2013 [Party Name: BHARAT HEAVY ELECTRICALS| Mee
LIMITED 27052014

 No/Date:5/80-ALC2/2014

Status:
Deferred

[HQ File :01/80/050/00556/AM14/ [RLA File :09/24/040/00326/AM14/ [LicNo/Date:0910059091
28012014

Defer Date:08.07.2014

54
Decision : The Committee noted that the firm's application has been sent to DHI on 28.02.2014 for examination/comments followed by reminder dated 21.5.2014 and decided
o wait for DHI comments. Case is deferred to 08.7.2014.
[Case No.38/25/80-ALC212013 [Party Name: ESSAR PROJECTS (INDIA) LTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HIQ File :01/80/050/00362/AM 14/ [RLA File 152/24/040/00044/ AM14/ [Lic No/Date:5210040638 Defer Date:08.07.2014
& 28012014
Decision : The Committee noted that firm has not replied to deficiency letter dated 28.03.2014 followed by reminder dated 20.05.2014, an e-mail message on 21.5.2014 and
decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.:1/25/80-ALC212013 [Party Name: ALSTOM INDIA LIMITED, [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00525/ AM14/ [RLA File :32/21/040/00177/AM14/ [Lic-No/Date:3210072580 Defer Date:08.07.2014.
56
30012014
Decision : The Committee noted that firm has not replied to deficiency letter dated 04.04.2014 followed by reminder dated 20.05.2014, an e-mail message on 21.5.2014 and
decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.:12/25/80-ALC212013 [Party Name: BLISS ANAND PVTLTD., [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HIQ File :01/80/050/00336/AM14/ [RLA File :05/23 7954 Defer Date:08.07.2014
s e
Decision : The Committee noted that firm has not replied to deficiency letter dated 28.03.2014 followed by reminder dated 20.05.2014, an e-mail message on 21.5.2014 and
decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Party Name: BOYSEN INDIA LIMITED [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00537/AM14/ [RLA File :05/23/040/00432/AM14/ [Lic.No/Date:0510377960 Defer Date:08.07.2014.
B 31012014
Decision : The Committee noted that firm has not replied to deficiency letter dated 03.04.2014 followed by reminder dated 20.05.2014, an e-mail message on 21.5.2014 and
decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.:14125/80-ALC212013 Party Name: BECTON DICKINSON INDIA PRIVATE _|[Meet No/Date:5/80-ALC212014 Status:
LIMITED [27.052014 Deferred
[F1Q File :01/80/050/00538/AM 14 [RLA File :05123/040/00435/AM 14/ [LicNo/Date:0510377931 Defer Date:08.07.2014
50 31012014
Decision : The Committee noted that the firm's application has been sent to C&PC on 28.02.2014 for examination/comments and after that Amendment Sheethas been sent
to C&PC on 13.3.2014 . The Committee further noted that a reminder dated 20.5.2014 has also been sent to C&PC for expediting their comments and decided to wait for C&PC
comments. Case is deferred to 08.7.2014.
[Case No.28/25/80-ALC212013 [Party Name: BECTON DICKINSON INDIA PRIVATE _|[Meet No/Date:5/80-ALC2/2014 Status:
LIMITED 27052014 Deferred
[FIQ File :01/80/050/00552/AM 14/ [RLA File :05/23 L 7945 Defer Date:08.07.2014
0 31012014
Decision : The Committee noted that the firm's application has been sent to C&PC on 28.02.2014 for examination/comments followed by reminder dated 20.5.2014 but their
comments have not received till date and decided to remind C&PC for expediting their comments. Case is deferred to 08.7.2014.
[Case No.30125/80-ALC212013 [Party Name: ISGEC HEAVY ENGINEERING LIMITED | [Meet No/Date:5/80-ALC2/2014 Status:
[27.052014 Deferred
[HQ File :01/80/050/00554/AM14/ [RLA File :05/23/040/00447/AM14/ [LicNo/Date:0510377899 Defer Date:08.07.2014
of 31012014
Decision : The Committee noted that firm has not replied to deficiency letter dated 20.05.2014 followed by an e-mail message on 21.5.2014 and decided to wait for firm's
reply. Case is deferred to 08.07.2014.
[Case No.7/5/80-ALC2/2014 [Party Name: ICEM ENGINEERING COMPANY. [Meet No/Date:5/80-ALC2/2014 Status:
[PRIVATE LIMITED, 27052014 Deferred
[FQ File -01/80/050/00092/AM 157 HFLA File :03/94/040/00983/AM14/ [LicNo/Date:0310769175 Defer Date:08.07.2014
2014
62 Decision : The Committee decided to ask the firm to furnish the following information according to DIPP ID Note No. 12/74/2014-TSW/62 dated 27.05.2014:
1. Information in respect of SI. No. 3, 4, 5, 11 &14 of Standard Deficiency Format-export product wise.
2. Quantities of export products at S1. No. 1, 2 & 4 in Nos. also in addition to their weights.
3. Quantities of import items at SI. No. 1, 3, 4 & 5 in Nos. also in addition to their weights.
Case is deferred to 08.07.2014.
[Case No.:19/25/80-ALC212013 [Party Name: DICKINSON FOWLER PVT. LTD., [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01780/050/00543/AM14; [RLA File :07/24/040/00396/AM14; [Lic.No/Date:0710101974 Defer Date:08.07.2014
05022014
63 [Decision : The Committee noted that firm's application has been sent to DIPP and DHI both on 28.2.2014 and DHI comments vide their U.0. No. 3(20)/14 dated 21.3.2014 has
been received. On the basis of DHI comments a deficiency letter dated 31.3.2014 has been issued and firm's reply dated 03.5.2014 has been forwarded to DHI on 15.5.2014 for
their examination and comments. After that DIPP has also sent their comments vide their 1.D. note No. 12/52/2014-TSW/69 dated 22.4.2014 which has been forwarded to the
firm on 23.5.2014. The Committee further noted that subject matter pertains to DIPP (as per DHI Comments) and firm has not replied to the deficiency letter dated 23.5.2014
bbased on the comments of DIPP. The Committee decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.29/25/80-ALC212013 [Party Name: ISGEC HEAVY ENGINEERING LIMITED |[Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00553/ AM14/ [RLA File :05/23/040/00464/AM14/ [Lic.No/Date:0510378593 Defer Date:08.07.2014
64
07022014
Decision : The Committee noted that firm has not replied to deficiency letter dated 28.03.2014 followed by reminder dated 20.05.2014, an e-mail message on 21.5.2014 and
decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.:46/5/80-ALC212014 [Party Name: TATA HITACHI CONSTRUCTION et No/Date S RO-ALCZ 2014 Status:
[MACHINERY CO.LTD, Deferred
o ’ﬁ) File :01/80/050/0013 /AMIS/ HELA File :02/24/040/00 187/AM14/ [Lic No/Date:0210199768 Defer Date:08.07.2014
07022014
Decision : The Committee noted that the firm's application has been sent to DHI on 20.05.2014 for examination/comments and decided to wait for DHI comments. Case is
deferred to 08.7.2014.
[Case No.:47/5/80-ALC212014 [Party Name: TATA HITACHI CONSTRUCTION [Meet No/Date:5/80-ALC2/2014 Status:
MACHINERY CO.LTD, 27052014 Deferred
[HQ File :01/80/050/00132/AMI5/ [RLA File :02/24/040/00195/ AM14/ [Lic.No/Date:0210199868 Defer Date:08.07.2014
o0 10022014
Decision : The Committee noted that the firm's application has been sent to DHI on 20.05.2014 for examination/comments and decided to wait for DHI comments. Case is
deferred t0 08.7.2014.
[Case No.:18/25/80-ALC212013 [Party Name:BOTIL OIL TOOLS INDIA PVT [Meet No/Date:5/80-ALC2/2014 Status:
[LTD(FORMERLY BAKER OIL 27052014 Deferred
[HIQ File -01/80/050/00542/AM 14/ [RLA File :05/23/040/0045 /AM14/ [Lic No/Date:0510378995 Defer Date:08.07.2014
o 1.022014
Decision : The Committee noted that that the firm has been briefly explained about the production of a certificate from a duly authorised officer of the Directorate General ac
Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are required for petroleum operations, is req
for ratification of subject AA vide letter dated 23.5.2014 followed by an e-mail message dated 27.5.2014 but the firm has not furnished the same and decided to wait for ﬁrm s
reply. Case is deferred to 08.07.2014.
[Case No.27/25/80-ALC212013 [Party Name: BOTIL OIL TOOLS INDIA PVT [Meet No/Date:5/80-ALC22014 Status:
[LTD(FORMERLY BAKER OIL 27052014 Deferred
[HQ File :01/80/050/00551/AM14/ [RLA File :05/23/040/00455/AM14/ [Lic.No/Date:0510378994 Defer Date:08.07.2014
" 11022014
Decision : The Committee noted that that the firm has been briefly explained about the production of a certificate from a duly authorised officer of the Directorate General of
Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are required for petroleum operations, is required
for ratification of subject A vide letter dated 23.5.2014 followed by an e-mail message dated 27.5.2014 but the firm has not furnished the same and decided to wait for firm's
reply. Case is deferred to 08.07.2014.
[Case No.7725/80-ALC212013 [Party Name: SCREEN-O-TEX (INDIA) PVTLLTD. [Meet No/Date:5/80-ALC2/2014 Status:
052014 Approved
[FiQFile -017/80/050/0053 1/AM T4/ [RLA File :08/24/040/00508/ AM 14/ [Tic No/Date:08 10128956
© 18022014
Decision : The Committee decided to ratify norms on the basis of DC(MSME) U.0. Note No. 30(37)/14-ME dated 19.05.2014 (Copy to be forwarded to RA and firm).
RLA may take necessary action accordingly.
[Case No.472/80-ALC272014 [Party Name: THYSSENKRUPP INDUSTRIES INDIA__|[Meet No/Date:3/80-ALC2/2014 Status:
VILTD 27052014 Deferred
70 [HQ File :01/80/050/00004/AMI5/ [RLA File :03/95/040/00907/AM14/ [Lic No/Date:0310770845 Defer Date:08.07.2014
18022014
|Decision : The Committee noted that firm has not replied to deficiency letter dated 16.05.2014 and decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.:48/5/80-ALC212014 [Party Name: PUTZMEISTER CONCRETE MACHINES [Meet No/Date:/80-ALC2/2014 Status:
[PRIVATE LIMITED, 27052014 Deferred
[FQFile :01750/050/00133/AM15 RLA File :17/24/040/001 17/AM14/ [LicNo/Date: 1710005701 Defer Date:08.07.2014
n 18022014
Decision : The Committee noted that the firm's application has been sent to DHI on 20.05.2014 for examination/comments and decided to wait for DHI comments. Case is
deferred to 08.7.2014.
[Case No.:5/25/80-ALC212013 Party Name: SOGEFI MNR FILTRATION INDIA PVT _|[Meet No/Date:5/80-ALC212014 Status:
. [27.052014 Deferred
4 [RQFe 010050100529 AM147 [RLA File :07/24/040/00376/AM 14/ [LieNo/Date:0710102212 Defer Date:08.07.2014
19.022014

Decision :
deferred to 08.7.2014.

he Committee noted that the firm's application has been sent to DIPP on 05.05.2014 for examination/comments and decided to wait for DIPP comments. Case is
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| PVT.LTD. 27052014 Deferred
[HQ File :01/80/050/00006/AM15/ [RLA File :03/95/040/00936/AM 14/ [Lic No/Dac:0310771124 Defer Date:08.07.2014
7 20022014
Decision : The Committee noted that the firm's application has been sent to C&PC on 09.04.2014 for examination & comments which s followed by a reminder dated
20.5.2014 to them for expediting their comments and decided to wait for C&PC comments. Case is deferred to 08.7.2014.
[Case No.#12/80-ALC272014 [Party Name: BHARAT HEAVY ELECTRICALS [Meet No/Date:5/80-ALC2/2014 Status:
ILIMITED 27052014 Deferred
74 [HQ File 01/80/030/00008/AM15/ RLA File :04/24/040/00223/AM147 LicNo/Dare:0410155406 Defer Date:08.07.2014
20022014
[Decision : The Committee noted that firm has not replied to deficiency letter dated 16.05.2014 and decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.772/80-ALC272014 [Party Name: TRANSASIA BIO MEDICALS LTD. [Meet No/Date:5/80-ALC2/2014 Status:
052014 Deferred
1Q File :01/80/050/00007/AM15/ RLA File n 71504 Defer Date:08.07.2014
i 24022014
Decision : The Committee noted that firm has not replied to deficiency letter dated 08.04.2014 given by DIT directly followed by reminder dated 20.05.2014, an e-mail
message on 27.5.2014 and decided to wait for firm’s reply. Case is deferred to 08.07.2014.
[Case No.11/2/80-ALC22014 Party Name: NIKHTISH ENTERPRISES [Meet No/Date:/80-ALC2/2014 s
27052014 Deferred
HQ File :01/80/050/0001 /AM1S [RLA File :31/83/040/00208 AM14/ [LicNo/Date:3 110062747 Defer Date:08.07.2014
7
4022014
Decision : The Committee noted that the firm's application has been sent to MSME and DHI on 20.05.2014 for examination/comments which actually pertains to MSME and
decided to wait for MSME comments. Case is deferred to 08.7.201
[Case No.4/5/80-ALC272014 Fary Nae: GODRED & BOYCE MFG. CO. LTD.,[ieet NalDat:330-ALCRZ014 Status:
[27.05.20 Approved
[Q File :01780/050/00089/AM 15 [RLA File :03/94/040/01044/AM 14 [LicNo/Date:0310771854
25022014
Decision : The Committee decided to ratify norms on the basis of DIPP U.0. Note No. 12/74/2014-TSW/77 dated 27.05.2014 which are as under:
1. Net Empty weight of 8350 Kgs. may be specified with the quantities of each export product at SI. No. 1 & 2.
2. Net Empty weight of 49978 Kgs. may be specified with the quantity of each export product at SI. No. 3to 6
3. Net Empty weight of 44120 Kgs. may be specified  quantity of each export product at SI. No. 7 & 8.
4. Net Empty weight of 17870 Kgs. may be specified with the quantity of each export product at sI. No. 9 & 10.
5. Net Empty weight of 52270 Kgs. may be specified with the quantity of each export product at SI. No. 11 & 12.
6. Net Empty weight of 17215 Kgs. may be specified with the quantity of each export product at SI. No. 13 & 14.
7. Word “Relevant” may be prefixed with the description of import items at SI. No. 1 & 4 to 8
8. Quantity of import item at S1. No. 1 may be allowed as 67438Kgs. as ~1.05 Kes./kg. content in the export products.
9. Quantity of import item at SI. No. 2 may be allowed as 22 Nos. on net to net basis. Duty free weight of this item may be allowed as 46522 Kes. inclusive of 5 % wastage.
77| 10. Quantity of import item at SI. No. 3 may be allowed as 128 Nos. on net to net basis. Duty free weight of this item may be allowed as applied for i.e. 17546 Kgs. inclusive of
3% wastage.
11. Quantity of importitem at SI. No. 4 may be allowed as 81114 Kgs. (88162 Meters) inclusive of 3 % wastage.
12. Quantity of importitem at SI. No. 5 may be allowed as 48044 Kgs. (20729 Meters) inclusive of 3 % wastage.
13. Quantity of importitem at SI. No. 6 may be allowed as 12047 Kgs. (313.8 Meters) inclusive of 3 % wastage.
14. Quantity of import item at SI. No. 7 may be allowed as 32095Kgs. as 1.05 Kgs./kg. content in the export products.
15. Quantity of import item at S1. No. 8 may be allowed as applied for i.e. 13570 Kgs. as 1.03 Kgs./kg. content in the export products.
16. Quantity of import item at S1. No. 9 may be allowed as 48 Nos. on net to net basis. Duty free weight of this item may be allowed as 139931 Kgs. inclusive of 5 % wastage.
17. Quantity of import item at SI. No. 10 may be allowed as 84 Nos. on net to net basis. Duty free weight of this item may be allowed as applied for i.e. 4154 Kes. inclusive of
275 % wastage.
18. Quantity of import item at SI. No. 11 may be allowed as 20 Nos. on net to net basis. Duty free weight of this item may be allowed as applied for i.e. 4064 Kes. inclusive of
3% wastage.
19. Quantities of import items at S1. Nos. 12,13 &14 may be allowed as 2746 Kgs. each.
RLA may take necessary action accordingly.
[Case No.972/80-ALC272014 [Party Name: DECON INDIA PLASTICS PVT.LTD., [ Meet No/Date:5/80-ALC2/2014 Status:
052014 Deferred
[HQ File :01/80/050/00009/AM15/ [RLA File :31/83/040/0023 /AM14/ [Cic No/Date:3110062832 Defer Date:08.07.2014
™ 26022014
ecision : The Committee noted that the firm's application has been sent to C&PC on 16.04.2014 for examination/comments and decided to send reminder to C&PC
comments. Case is deferred to 08.7.2014,
[Case No.3/2/80-ALC2/2014 [Party Name: L&T-MHI BOILERS PVT. LTD, Status:
[Meet No/Date:5/80-ALC2/2014 Deferred
o 27052014
[HQ File -01/80/050/00003/AM15/ [RLA File :03/95/040/00888/AM 14/ [LieNo/Daie:0310772317 Defer Date:08.07.2014
27022014
|Decision : The Committee noted that firm has not replied to deficiency letter dated 16.05.2014 and decided to wait for firm's reply. Case is deferred to 08.07.2014.
[Case No.8/5/80-ALC272014 [Party Name: GODREI& BOYCE MFG. CO. LTD., [Meet No/Date:5/80-ALC2/2014 Status:
014 Approved
[Q File :01780/050/00093/AM15/ [RLA File :03/94/040/01046/ AM14/ [Lic No/Date:0310773144
05.03.2014
Decision : The Committee decided to ratify norms on the basis of DIPP U.0. Note No. 12/74/2014-TSW/80 dated 27.05.2014 which are as under:
1 Nel Empty weight of 17000 Kegs. may be specified with the quantity of export product.
2 s 19 mm OD x 0.9 mm Thk” may be suffixed with the description of import item at . No. 1.
s |3 Word Releant may be prefixed with the description of import items at SI. No. 2, 3, 4 &6.
4. Quantity of import item at sl. No. 1 may be allowed as 5100 Kgs. (18165 Meters) inclusive of 2 % wastage.
5. Quantity of import items at SI. No. 2, 3 & 4 may be allowed as applied fori.e. 1635 Kgs., 928 Kgs. & 6962 Kgs. respectively as 1.03 Kgs./kg. content in the export product
6. Quantity of import item at SI. No. 5 may be allowed as 2 Nos. on net to net basis. Duty free weight of this item may be allowed as 1504 Kgs. inclusive of 88 % wastage
after taking 20 % recovery from scrap.
7. Quantity of import item at S1. No. 6 may be allowed as 30.6Kgs. as 1.02 Kes./kg. content in the export product.
8. Quantities of import items at SI. Nos. 7,8 &9 may be allowed as 96 Kes. each.
RLA may take necessary action accordingly.
[Case No.12/5/80-ALC212014 Pary Name: BANGALORE BIOTECH LABS PVT LTD. [Moct NoDate /80 ALC22013 Status:
Deferred
11Q File :01/80/050/00097/AM15/ [RLA File :07/21/040/01088/AM14/ [Lie No/Dae:0710102669 Defer Date:08.07.2014
06.03.2014
51 |Decision : The Committee noted that the firm's application has been sent to MSME on 20.05.2014 for examination and comments. The Committee further noted that firm's
clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide DES- letter dated 20.05.2014 which
has not been received and decided the following:
(i) to wait for MSME comments;
(i) to wait for firm’s reply.
Case is deferred to 08.07.2014.
[Case No.34/5/80-ALC212014 [Party Name: STERLITE TECHNOLOGIES LTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
HQ File :01/80/050/00119/AM15 [RLA File :03/95/040/00894/ AM 14/ [LicNo/Daie:0310773184 Defer Date:08.07.2014
8 06.03.2014
Decision : The Committee noted that the firm's application has been sent to DIT on 20.05.2014 for examination/comments and decided to wait for DIT comments. Case is
deferred to 08.7.2014.
[Case No.-42/5/80-ALC212014 [Party Name: ZENITH PRECISION PVT LTD [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[FQFile :01750/050/00127/AM 15 [RLA File :07/24/040/00443/AM 14 [Lic.No/Date:0710102670 Defer Date:08.07.2014
06.03.2014
53 Decision : The Committee noted that the firm's application has been sent to MSME on 23.05.2014 for examination and comments. The Committee further noted that firm's
clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide DES-| letter dated 23.05.2014 which
has not been received and decided the following:
(i) to wait for MSME comments;
(i) to wait for firm's reply.
Case s deferred to 08.07.2014.
[Case No.5/5/80-ALC2/2014 [Party Name: BLUE STAR LTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
HQ File :01/80/050/00090/AM15/ [RLA File :03/94/040/00639/AM 14/ [Lic No/Daie:0310773633 Defer Date:08.07.2014
10.032014
" Decision : The Committee decided to ask the firm to furnish the following. information according to DIPP ID Note No. 12/74/2014-TSW/84 dated 27.05.2014:
1. Information in respect of SI. No. 3, 4, 5, 6 & 11 of Standard Deficiency Format-export product wise.
2. Details of import item at sI. No. 9 and its specific use in the export products.
Case is deferred to 08.07.2014.
[Case No.6/5/80-ALC272014 [Party Name: BLUE STAR LTD. et NoDte730-ALC32014 Status:
270520 Deferred
[HQ File :01/80/050/0009 1/AM15, [RLA File 73656 Defer Date:08.07.2014
i
85 Decision : The Committee decided to ask the firm to furnish the following information according to DIPP ID Note No. 12/74/2014-TSW/85 dated 27.05.2014:
1. Information in respect of SI. No. 3, 4, 5, 6 &11 of Standard Deficiency Format-export product wise.
2. Quantity of importitem at SI. No. 4 has been indicated as 8208.5 Nos. and its correct quantity may be indicated.
Case s deferred to 08.07.2014.
[Case No.35/5/80-ALC212014 [Party Name: OIL STATES INDUSTRIES (INDIA) [Meet No/Date:5/80-ALC2/2014 Status:
PVTLTD 27052014 Deferred
HQ File :01/80/050/00 1 20/AM15/ [RLA File :03/95/040/00974/AM 14/ [Cic No/Darc:0310774051 Defer Datc:08.07.2014
86 11032014
Decision : The Committee decided to ask the firm to furnish the following information based on the comments of Technical Authority given in the meeting
Information in respect of SI. No. 3, 4, 5, 6 &11 of Standard Deficiency Format-export product wise.
Case is deferred to 08.07.2014.
[Case No.33/5/80-ALC212014 [Party Name: PHOENIX FOILS PVT. LTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00 1 18/AM15/ [RLA File :03/95/040/00941/AM 14, [LicNo/Date:0310773858 Defer Date:08.07.2014
57 11032014
Decision : The Committee decided to ask the firm to furnish the following information based on the comments of representative of DIPP, present in the meeting
Information in respect of 5. No. 3,4,5 &11 of Standard Deficiency Format — Export Productwise.
Case is deferred to 08.7.2014.

‘Cuse No13/5/80-ALC2/2014 Hl’any Name: MAKSTEEL WIRE HEALDS P.LTD HMeﬂ.\ln/D;\l S/80-ALC212014 ‘Shm::




[Lic No/Date:3410039543, Defer Date:08.072014
12032014

L I
[FIQFile -01780/050/00098 AM 15/ HELA File :34124/040/00307/AM14/

Decision : The Committee noted that the firm's application has been sent to DIPP on 20.05.2014 for examination and comments which actually pertains to MSME. The

88
Committee further noted that firm's clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES-Iletter dated 20.05.2014 which has not been received and decided the following
(i) to forward the firm's application to MSME for examination and comments;

(i) to wait for firm’s reply.

Case is deferred to 08.07.2014.

[Case No.:14/5/80-ALC212014 [Party Name: MAKSTEEL WIRE HEALDS P LTD [Meet No/Date:5/80-ALC22014 Status:
[27.05.2014 Deferred

[FQ File 01780/050/00099/AM 15/ [RLA File :34/24/040/00306/ AM 14/ [LieNo/Date:3410039544 Defer Date:08.07.2014
12032014

5o |Decision : The Committee noted that the firm's application has been sent to DIPP on 20.05.2014 for examination and comments which actually pertains to MSME. The
Committee further noted that firm's clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES-Iletter dated 20.05.2014 which has not been received and decided the following:

(i) to forward the firm's application to MSME for examination and comments;
(ii) to wait for firm’s reply.
Case is deferred to 08.07.2014.
[Case No:11/5/80-ALC2/2014 [Party Name: ANALYSER INSTRUMENT COPVT.LTD. || Met No/Date:5/80-ALC22014 Status:
27052014 Deferred
[HQ File :01/50/050/00096/AM 5/ [RLA File :13/24/040/00056/AM14/ [Lic.No/Date: 1310046344 Defer Date:08.07.2014.
13.03.2014
99 Decision : The Committee decided to ask the firm to furnish the following information according to DIPP ID Note No. 12/74/2014-TSW/90 dated 27.05.2014:
1. Information in respect of SI. No. 3, 6, 8 & 9 of Standard Deficiency Format-export product wise.
2. Manufacturing operations on import items
3. Details of other inputs, imported or indigenous, used in the export products.
Case is deferred to 08.07.2014.
[Case No.3/5/80-ALC2/2014 [Party Name: GODREJ& BOYCE MFG. CO. LTD., [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Approved
[FQ File :01750/050/00088/AM15 [RLA File :03/94/040/01080/AM 14 [Lic No/Date:0310774819)
18.03.2014
jon : The Committee decided to ratify norms on the basis of DIPP U.0. Note No. 12/74/2014-TSW/91 dated 27.05.2014 which are as under:
91 Net Empty weight of 19400 Kgs. may be specified with the quantity of each export product at SI. No. 1, 2 &3,
Quantity of import item at SI. No. 1 may be allowed as 3 Nos. (965.4 Kgs.) on net to net basis with accountability clause.
Quantity of import item at SI. No. 2 may be allowed as 3 Nos. (518.4 Kgs.) on net to net basis with accountability clause.
Quantity of import item at SI. No. 3 may be allowed as 3 Nos. (3003 Kgs.) on net to net basis with accountability clause.
RLA may take necessary action accordingly.
[Case No.24/5/80-ALC212014 [Party Name: ISGEC HEAVY ENGINEERING LIMITED || Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00109/AMI5/ [RLA File :05/23/040/00496/ AM 14/ [Lic.No/Date:0510382119 Defer Date:08.07.2014
92
19.03.2014
Decision : The Committee noted that the firm's application has been sent to DHI on 20.05.2014 for examination and comments which actually pertains to DIPP and decided to
forward the firm's application to DIPP for examination and comments. Case is deferred to 08.07.2014.
[Case No.25/5/80-ALC212014 [Party Name: ISGEC HEAVY ENGINEERING LIMITED || Meet No/Date:5/80-ALC2/2014 status:
[7.052014 Deferred
[HQ File :01/80/050/00110/AM15/ [RLA File :05/23/040/00505/ AM14/ [Lie No/Date:0510382120 Defer
19.032014 Date:08.07.2014.

93 Decision : The Committee noted that the firm’s application has been sent to DHI on 20.05.2014 for examination and comments which actually pertains to DIPP. The Committee
further noted that firm'’s clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide DES- letter
dated 20.05.2014 which has not been received and decided the following:

(i) to forward the firm'’s application to DIPP for examination and comments;
(ii) to wait for firm’s reply.
Case is deferred to 08.07.2014.
[Case No.:37/5/80-ALC212014 [Party Name: SHAKTI PUMPS (INDIA) LTD., [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Approved
[HQ File :01/80/050/00122/AM15/ [RLA File :56/24/040/0005 1/AM14/ [Lic.No/Date:5610003907
20032014
Decision : The Committee decided to ratify norms on the basis of DIPP U.0. Note No. 12/74/2014-TSW/94 dated 27.05.2014 which are as under:
1. Net weights of 52 MT, 83.5 MT & 102 MT may be specified with the quantities of export products at SI. No. 1, 2 &3 respectively.
2. Word “Relevant” may be prefixed with the descriptions of import items at 1. No. 1 to
94 | 3. Quantity of import item at SI. No. 1 may be allowed as 11743 Kgs. inclusive of 5% wastage.
4. Quantity of import item at SI. No. 2 may be allowed as 944 Kgs. inclusive of 18 % wastage after 1/3 recovery from scrap.
5. Quantities of import item at SI. No. 3 &4 may be allowed as 163750 Kegs. & 29688 Kegs. respectively as per SION C-1519.
6. Quantity of import item at SI. No. 5 may be allowed as 29918 Kgs. inclusive of 20 % wastage after 20 % recovery from scrap.
7. Description of import tem at SI. No. 6 may be corrected as “Rubber Cable 4Cx2.5 Sq.mm"” and its quantity may be allowed as16400 Meters on net to net basis.
8. Import items at SI. Nos. 7 to 12, 14 & 15 may be allowed as applied for i.e. 4500 Nos. each on net to net basis with accountability clause.
9. Quantity of import item at SI. No. 13 may be allowed on net to net basis as claimed by the firm.
RLA may take necessary action accordingly.
[Case No.:44/5/80-ALC212014 [Party Name: Y-TEC INDIA PVT. LTD,, et NorDoteS/R0-ALC 2014 Status:
Deferred
[HQ File :01/80/050/00129/AM15 [RLA File :05/24/040/00481/AM14] [Lic.No/Date:0510382360 Defer Date:08.07.2014
21032014

o5 |Decision : The Committee noted that the firm's application has been sent to DHI on 23.05.2014 for examination and comments which actually pertains to MSME. The
Committee further noted that firm's clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES- letter dated 23.05.2014 followed by e-mail message on 27.5.2014 and the same has not been received and decided the following:

(i) to forward the firm's application to MSME for examination and comments;

(i) to wait for firm's reply.

Case is deferred to 08.07.2014.

[Case No.28/5/80-ALC212014 [Party Name: DEE DEVELOPMENT ENGINEERS LTD. _||Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred

[HQ File :01/80/050/00113/AM15/ [RLA File :05/23/040/00533/ AM14/ [Lic No/Date:05 10382687 Defer Date:08.07.2014
25032014

96 Decision : The Committee noted that the firm’s application has been sent to DHI on 20.05.2014 for examination and comments and on the basis of recommendation of}
Technical Authority, the Committee decided to ask the firm to submit the revised description of the export product which should exclude the item: ort list and specific
ratings and use of export product. The Committee also noted that firm's clarification on type of export (whether physical export or deemed export against invalidation letter to
EPCG license) has been sought vide DES letter dated 20.05.2014 which has not been received till date also decided to ask the firm to furnish the aforesaid revised description
and clarification on the type of export. Case is deferred to 08.07.2014.

[Case No.29/5/80-ALC212014 [Party Name: DEE DEVELOPMENT ENGINEERS LTD. _||Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred

[FIQ File 01780/050/001 14/AMI3/ [RLA File :05/23/040/00534/ AM14/ [Lic No/Date:0510382690 Defer Date:08.07.2014
25032014

97 Decision : The Committee noted that the firm’s application has been sent to DHI on 20.05.2014 for examination and comments and on the basis of recommendation of
Technical Authority, the Committee decided to ask the firm to submit the revised description of the export product which should exclude the items in import list and specific
ratings and use of export product. The  Committee also noted that firm’s clarification on type of export (whether physical export or deemed export against invalidation letter to|
EPCG license) has been sought vide DES letter dated 20.05.2014 which has not been received till date also decided to ask the firm to furnish the aforesaid revised description
and clarification on the type of export. Case is deferred to 08.07.2014.

[Case No.36/5/80-ALC212014 [Party Name: SHAKTI PUMPS (INDIA) LTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[FQFile :01780/050/00121/AM15 [RLA File :56/24/040/00054/AM 14 [Lic No/Date:5610003945 Defer Date:08.07.2014
26032014
98 [Decision : The Committee decided to ask the firm to furnish the following information according to DIPP ID Note No. 12/74/2014-TSW/98 dated 27.05.2014:
1. Information in respect of SI. No. 3, 4 & 5 of Standard Deficiency Format, export product
2. Information in respect of I, No. 11 of Standard Deficiency Format for import items at S No.1, 2 & 5, export product wise.
3. Size/Specs. of import item at SI. No. 6 and justification/basis for quantity of this item. Net length of rubber cable in each export product may also be indicated.
Case is deferred to 08.07.2014.
[Case No.:a1/5/80-ALC212014 [Party Name: ULTRA ENGINEERS. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00126/AM15/ [RLA File :31/83/040/00239/AM 14/ [Lic.No/Date:3110063265 Defer Date:08.07.2014

9 26032014
Deci he Committee noted that the firm's application has been sent to DHI on 26.05.2014 for examination and comments which is under their examination and decided
Lo wait for O comments.

Case is deferred to 08.07.2014.
[Case No.:15/5/80-ALC2/2014 [Party Name: JOHNSON MATTHEY INDIA PVT. LTD. _|[Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/050/00100/AM15/ [RLA File :05/23/040/0055 /AM14/ [Lic-No/Date:05 10382898 Defer Date:08.07.2014)
100
27032014
Decision : The Committee noted that the firm's application has been sent to MSME on 20,05.2014 for examination and comments which is under their examination and
decided to wait for MSME comments. Case is deferred to 08.07.2014.
[Case No.:16/5/80-ALC2/2014 [Party Name: JOHNSON MATTHEY INDIA PVT, LTD. _||Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
101 [HQ File :01/80/050/00101/AM15/ [RLA File :05/23/040/00548/AM14, ILic.No/Date:0510382895 Defer Date:08.07.2014
27032014
Decision : The Committee noted that the firm's application has been sent to MSME on 20.05.2014 for examination and comments which is under their examination and
decid ait for MSME comments. Case s deferred to 08.07.2014.
[Case No.:17/5/80-ALC2/2014 [Party Name: JOHNSON MATTHEY INDIA PVT. LTD. _|[Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
[HQ File :01/80/030/00102/AM 15/ [RLA File :05/23/040/00549/AM 14/ [LicNo/Date:05 10382896 Defer Date:08.07.2014)
102 27032014
Decision : The Committee noted that the firm's application has been sent to MSME on 20,05.2014 for examination and comments which is under their examination and
decided to wait for MSME comments. Case is deferred to 08.07.2014.
[Case No.:18/5/80-ALC2/2014 [Party Name: JOHNSON MATTHEY INDIA PVT. LTD. || Meet No/Date:5/80-ALC2/2014 Status:
[27.05.2014 Deferred
108 ’FO File :01/80/050/00 103/AM15 ‘KLA File :05/23/040/00552/AM 14/ [LicNo/Date:0510382899 Defer Date:08.07.2014
27032014
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decided to wait for MSME comments. Case is deferred to 08.07.2014.

[Case No.:19/5/80-ALC2/2014 [Party Name: JOHNSON MATTHEY INDIA PVT, LTD. _||Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
108 ’iq File :01/80/050/00104/AMI5/ ‘ [RLA File :05/23/040/00550/AM 14/ [LicNo/Date:0510382897 Defer Date:08.07.2014)
27032014

Decision : The Committee noted that the firm’s application has been sent to MSME on 20.05.2014 for examination and comments which is under their examination and
decided to wait for MSME comments. Case is deferred to 08.07.2014.

[Case No.20/5/80-ALC2/2014 [Party Name: JOHNSON MATTHEY INDIA PVT. LTD. || Meet No/Date:5/80-ALC2/2014 Status:
2014 Deferred
[HQ File 01/80/050/00105/AM15/ [RLA File :05/23/040/00547/AM14, [Lic.No/Date:0510382894 Defer Date:08.07.2014
105
27032014
Decision : The Committee noted that the firm's application has been sent to MSME on 20.05.2014 for examination and comments which is under their examination and
decided to wait for MSME comments. Case is deferred to 08.07.2014.
[Case No.21/5/80-ALC2/2014 [Party Name: JOHNSON MATTHEY INDIA PVT, LTD. _||Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred
L0 |FIQFile :01/80/050/00106/AM 1S/ ‘ [RLA File :05/23/040/00546/AM 14/ [LicNo/Date:0510382893 Defer Date:08.07.2014)
27032014

Decision : The Committee noted that the firm's application has been sent to MSME on 20.05.2014 for examination and comments which is under their examination and
decided to wait for MSME comments. Case is deferred to 08.07.2014.

[Case No.:26/5/80-ALC2/2014 [Party Name: BORG WARNER EMISSIONS SYSTEMS _|[Meet 20014 Status:
INDIA PVT. LTD 27.05.2014 Deferred
[HQ File :01/80/050/00111/AM15/ [RLA File :05/23/040/0054/AM 14 [LicNo/Date:0510383080 Defer Date:08.07.2014
[28.03.2014

107 Decision : The Committee noted that the firm’s application has been sent to DHI on 20.05.2014 for examination and comments which is under their examination. The
Committee further noted that firm's clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES-| letter dated 20.05.2014 which has not been received and decided the following:

(i) to wait for DHI comments;

(i) to wait for firm's reply.

Case s deferred to 08.07.2014.

[Case No.:10/5/80-ALC2/2014 [Party Name: BANCO PRODUCTS (INDIA) LIMITED |[Meet No/Date:5/80-ALC2/2014 Status:
27.05.2014 Deferred

[HQFile :01780/050/00095/AM 15/ Hﬁ A File :34/24/040/0026 1/ AM 14/ [Lic.No/Date:341 75 072014
31.03.2014

Log | Decision : The Committee noted that the firm's application has been sent to DIPP on 20.05.2014 for examination and comments which actually pertains to DHI. The
Comittee further noted that firm's clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES- letter dated 20.05.2014 which has not been received and decided the following:
(i) to send the firm’s application to DHI for examination and comments;

(i) to wait for firm's reply.

Case is deferred to 08.07.2014

[Case No.23/5/80-ALC212014 [Party Name: ADORE MEDI PRIVATE LIMITED| [Meet No/Date:5/80-ALC2/2014 Status:
27.05.2014 Deferred

[HQ File :01/80/050/00108/AM15; [RLA File :05/23/040/00517/AM14/ L 072014
31.03.2014

100 Decision : The Committee noted that the firm's application has been sent to MSME on 20.05.2014 for examination and comments which is under their examination. The
Comittee further noted that firm’s clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES- letter dated 20.05.2014 which has not been received and decided the following:
(i) to wait for MSME comments;

(i) to wait for firm's reply.

Case is deferred to 08.07.2014.

[Case No.22/5/80-ALC2/2014 [Party Name: DRIPLEX WATER LTD. |[Meet 22014 Status:
[27.052014 Deferred

[HQ File :01/80/050/00107/AM15/ ”FLA File :05/23/040/00463/AM 14, [Lic No/Date:0510383361 Defer Date:08.07.2014
01.04.2014

110 |Decision : The Committee noted that the firm's application has been sent to DHI on 20.05.2014 for examination and comments which is under their examination. The
Comittee further noted that firm's clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license] has been sought vide
DES-| letter dated 20.05.2014 which has not been received and decided the following:

(i) to wait for DHI comments;

(i) to wait for firm's reply.

Case is deferred to 08.07.2014.

[Case No.i1/5/80-ALC212014 [Party Name: HITACHTHOME AND LIFE SOLUTIONS ~[Meet No/Date:5/80-ALC2/2014 Status:
[(INDIA) LTD. 7052014 Approved
[HQFile :01/50/050/00086/AM 15/ ’ﬁ/\ File :08/24/040/00001/AM15/ [Lic.No/Date:0810130301
02042014

Decision : The Committee decided to ratify norms on the basis of DIPP U.O. Note No. 12/74/2014-TSW/111 dated 27.05.2014 which are as under:
m 1. Import items at SI. Nos. 1, 2, 3 & 6 may be allowed as applied for i.e. 1000 Nos. each on net to net basis with accountability clause.

2. Word “Relevant” may be prefixed with the descriptions of import items at SI. No. 4 & 5.

3. Quantity of import item at SI. No. 4 may be allowed as 1.02 Kgs./Kg. content in the export products.

4. Quantity of import item at SI. No. 5 may be allowed as 1.01 Kgs./Kg. content in the export products

RLA may take necessary action accordingly.

[Case No.27/5/80-ALC2/2014 [Party Name: MOTHERSON SUMISYSTEMS LTD., [ Meet No/Date:3/80-ALC212014 Status:
2014 Deferred
[HQ File :01/80/050/00112/AM15/ [RLA File 1 [LicNo/D: 3 Defer Date:08.07.2014
03.042014

12 Decision : The Committee noted that the firm’s application has been sent to C&PC on 20.05.2014 for examination and comments wi is under their examination. The
Committee further noted that firm’s clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES-! letter dated 20.05.2014 which has not been received and decided the following:

(i) to wait for C&PC comments;

(i) to wait for firm's reply.

Case s deferred to 08.07.2014

[Case No.:39/5/80-ALC2/2014 [Party Name: BHARAT HEAVY ELECTRICALS. [Meet No/Date:5/80-ALC2/2014 Status:
ILIMITED 27052014 Deferred
s ’ﬁq File :01/80/050/00124/AM15/ Hﬁ A File :04/24/040/00278/ AM 14/ [Lic No/Date:0410156867 Defer Date:08.07.2014]
04042014

Decision : The Committee noted that the firm's application has been sent to DHI on 23.05.2014 for examination and comments which is under their examination and decided
'to wait for DHI comments. Case is deferred to 08.07.2014,

[Case No.31/5/80-ALC2/2014 [Party Name: NEUMAN& ESSER ENGINEERING [Meet No/Date:5/80-ALC22014 Status:
(INDIA) PVT LTD [27.05.2014 Deferred
m FO File :01/50/050/00116/AMIS/ ‘FLA File :31/82/040/00301/AMI14 [LicNo/Date:3110063440 Defer Date:08.07.2014
09042014

Decision : The Committee noted that the firm’s application has been sent to DHI on 20.05.2014 which actually pertains to DIPP and decided to send the firm’s application to
DIPP for examination and comments. Case is deferred to 08.07.2014.

[Case No.:38/5/80-ALC2/2014 [Party Name: VEELINE MEDIA LTD. [Meet No/Date:5/80-ALC2/2014 Status:
27052014 Deferred

‘ITQ File :01/80/050/00123/AMIS/ ’Ex A File :02/24/040/00229/ AM 14/ [Lic.No/Date:0210202416 Defer Date:08.07.2014
11042014

115 Decision : The Committee noted that the firm's application has been sent to DHI on 26.05.2014 for examination and comments which actually pertains to DIPP. The Committee further noted that firm'’s clarification on type of export (whether physical export or deemed export against invalidation letter to EPCG license) has been sought vide DES-I letter dated 26.05.2014
which  has  not  been  received and  decided  the following:

(i) to send the firm's application to DIPP for examination and comments;
(i) to wait for firm’s reply
Case s deferred t0 08.07.2014.

[Case No.:2/5/80-ALC2/2014 [Party Name: ENERTECH ENGINEERING PVTLTD || Meet No/Date:5/80-ALC2/2014 Status:
[27.05.2014 Deferred
[HIQ File :01/80/050/00087/AM5) [RLA File :09124/040/00003/AM15/ [Lic.No/Date:0910060055 Defer Date:08.07.2014)
e 12052014
Decision : The Committee noted that hard copy of firm’s application has not been received from RA, Hyderabad. The Committee decided to ask RA, Hyderabad for forwarding
the same and sending the copy of communication which would be made to RA in this regard to firm also for their information. Case is deferred to 08.7.2014.
S.No.118
Case No. A—03 | M/s. L & T-MHI | HQE.No.01/80/162/00348/AM14/DES- | Lic. No. & date
Meeting, Boilers Put. Ltd., [ RA.F-No.03/95/038/00004/AMI1 0310760909
No.05/15 Mumbai dt.06.12.2013
Date: 27.05.2014 Request for fixation of norms for Annual
i under para 4.24(v)
Committee noted that the firm'’s reply received on 26.5.2014 has been sent to DHI on 27.5.2014 for examination and comments which is under their examination and

Decisior
decided to wait for DHI comments . Case is deferred to 08.7.2014.

5.No.119
[[CaseNo. A-01 [M/5. Analyser | HQF.No.01/80/162/00032/AM15/DES-| | Lic. No. & date |
Instruments  Co.

Meeting . Lid., Kota [ RAFNo.13/24/040/00281/AM14 1310044806
No.05/15 (Rajasthan) dt.17.10.2013

Ratification of norms

Decision : The Committee noted that the firm’s reply has been received which to be forwarded to DIPP for examination and comments. Case is deferred to 08.7.2014.

5.N0.120
Case No. A/R- | M/s. Dynamatic | HQF.No.01/80/050/00460/AM11/DES-I | Lic. No. & date
138
Meeting Ltd,, Bangalore  [RAF-N0.07/24/040/00189/AM11 0710074081
No.05/15 4t.06.09.2010
Date: 27.05.2014 Fixation of norms

D n : The Committee noted that the firm’s reply has been sent to MSME on 10.2.2014 for examination and comments which is followed by a reminder dated 16.5.2014 for
expediting their comments and decided to wait for MSME comments . Case is deferred to 08.7.2014.

t [ HQF.No.01/80/050/00773/AM11/DES-1_| Lic. No. & date
RA.F-N0.09/24/040/00380/AM11 0910044575
dt.06.12.2010

Date: 27.05.2014 Ratification of norms
Decision : The Committee noted that the firm'’s reply has been sent to DHI on 23.5.2014 for examination and comments. The Committee also noted that inputs of EPCG Division has
heen sausht in this race and ninth reminder dated 2 § 2014 has hean siven to them for exneditine their camments The Cammitten derided to wait for FPCG innits and DHI




comments. Case s deferred to 08.7.2014.

0122
Case No. A/R74 | M/s. Dynamatic | HQF.No.01/80/050/00464/AM13/DES._] Lic. No. & date
Technologles L1, ['RLA,No.07/21/040/00S07/AM13 0710091489
Bangalore dt.22.10.2012
Request for fixation of norms
he Committee decided to fix adhoc norms on the basis of DC(MSME) U.0. Note No. 30(201)/2011-ME dated 21.02.2014 (Copy to be forwarded to RA and firm).

D

RLA may take necessary action accordingly.

5.N0.123
Case No. A/R-| M/s. Modine | HQF.No.01/80/050/00043/AM14/DES-I | Lic. No. & date
123 Thermal  Systems.
Meeting Put. Ltd., [ RA.FN0.04/24/040/00261/AM14 0410143837
No.05/15 (TN) dt.06.03.2013

Date: Request for revision of norms,
27 us 2014

De + The Committee noted that me hrms reply has been sent to DIPP on 16.5.2014 for examination and comments which is under their examination and decided to wait for
DIPP comments . Cose s deferre 0 087

No.124

Case No. A/R-| M/s. Modine | HQF-No.01/80/050/00042/AM14/DES- | Lic. No. & date

124 Thermal  Systems

Meeting Pt Ltd., [ RA.FN0.04/24/040/00260/AM14 0410143936

No.05/15 (TN) dt.06.03.2013

Date: Request for revision of norms,

05

Decision : The Committee noted that the firm's reply has been sent to DIPP on 16.5.2014 for examination and comments which is under their examination and decided to wait for

DIPP comments . Case is deferred to 08.7.2014.

s,

HQF.No.01/8

4/DES |
RA.F-No. 03/55/040/00187/AM14

Request for revision of norms
Decision : The Committee noted that firm has not replied to deficiency letter dated 31.03.2014 followed by reminder dated 19.05.2014, an e-mail message on 27.5.2014 and decided
to wait for firm's reply. Case is deferred to 08.07.2014.

M/s. Tema India No.
Ltd., Mumbai 0310737757

dt.14.06.2013

5.No.126
Case No. A/R98_| M/s. _ Bharat | HQF.N0.01/80/050/00573/AM11/DES.| | Lic. No. & date
Meeting Heavy Electricals [ RA.F.No.09/24/040/00223/AM11 0910043468
No.05/15 Ltd,, Hyderabad 4t.09.09.2010
Date; 27.05.2014 Fixation of Norms.
Decision : The Committee noted that inputs of EPCG Division has been sought in this case and ninth reminder dated 23.5.2014 has been given to them for expediting their comments.

The Committee decided to wait for EPCG inputs, Case is deferred to 08.7.2014.

0127
Case No. A/R-| M/s. _ Bharat | HQF-No.01/80/050/00495/AM11/DES.I | Lic. No. & date
118 Heavy Electricals
Meeting Ltd,, Hyderabad [ RAFN T

05/15 dt.06.08.2010
Date 27.05.2014 Fixation of Norms

Decision : The Committee noted that inputs of EPCG Division has been sought in this case and ninth reminder dated 23.5.2014 has been given to them for expediting their comments.
‘The Committee decided to wait for EPCG inputs. Case is deferred to 08.7.2014.

5.No.128
Case No. A/R-140 | M/s. _ Alstom | HQENo.01/80/050/01450/AMO4/DES.| ] Lic. No. & date
Meeting Projects India [ RA.F.N0.03/24/042/00205/AMO4 0310247081

No.05/15 Ltd., Mumbai t.12.01.2004
Da!e 27 05.2014 Fixation of norms
Decisi he Committee noted that inputs of EPCG Division has been sought in this case and seventh reminder dated 19.5.2014 has been given to them for expediting their
comments. The Commitee decide to wait or E7C inputs. Case is deferred to 08.7.2014.

5.No.129

RA.F.N0.02/24/040/00223/AM11 0210156321
Date: 27.05.2014 Ratification of norms dt.18.03.2011
Decision : The Committee noted that firm has not replied to deficiency letter dated 04.04.2014_followed by reminder dated 19.05.2014, an e-mail message on 27.5.2014 and decided
to wait for firm's reply. Case is deferred to 08.07.2014.

[Case No_ A/R-11_]'M/s. TRF Ltd,

Kolkata

S.No.130
M/s. TRF Ld.,
Kolkata RA.F.N0.02/24/040/00224/AM11 0210156322
dt.18.03.2011
Deci Committee noted that firm has not replied to deficiency letter dated 04.04.2014 followed by reminder dated 19.05.2014, an e-mail message on 27.5.2014 and decided
o wltfo firms reply. Case is deferred to 08.07.2014.

5.No.131
Case No. A/R-13 3 . Y . - No.
Meetm No.05/15_| Kolkata RA.F.N0.02/24/040/00122/AM11 0210150220

dt.04.11.2010
Committee noted that firm has not replied to deficiency letter dated 04.04.2014 followed by reminder dated 19.05.2014, an e-mail message on 27.5.2014 and decided

n
0 watfor irm’s reply. Case s deferred to 08.07.2014,

Lic. No. & date
3410037946
dt.16.09.2013

No.132
Case No. A/R-14__| M/s. Netaffim | HQF.N0.01/80/050/00305/AM14/DES.1

Date:27.05.2014 | \adodara | Revision / amendment of norms
Decision : The Committee noted that the firm’s representation has been sent to C&PC on 26.03.2014 for examination & comments which is followed by a reminder dated 19.5.2014 to
them for expediting their comments and decided to wait for C&PC comments. Case s deferred to 08.7.2014.

5.No.133
Case No. A/RIS_| M/s.  Pranita | HQF.No.01/81/050/00026/AM10/DES| | Lic. No. & date

Meeting No.05/15_| Engineering RA.F.N0.07/24/040/00039/AM10 0710064492
Solutions  Put. t.04.05.2009
Date:27.05.2014_| 1., pangalore | Ratfication of norms 04,05
Decision : The Committee noted that firm has not replied to deficiency letter dated 31.03.2014 followed by reminder dated 19.05.2014, an e-mail message on 27.5.2014 and decided
to wait for firm's reply. Case is deferred to 08.07.2014.

5.No.134
Case No. A/R-26 | M/s. | HQF:N0.01/80/050/00563/AM11/DES.I__| Lic. No. & date
Meeting No.05/15 | Motherson | RA.F:No.05/24/040/00291/AM1T 0510277676
umi  Systems dt.23.11.2010
Date: 27.05.2014_| |1d,, Noida
Decision : The Committee noted that the firm’s request has been sent to DHI on 15.05.2014 for examination & comments which is under their examination and decided to wait for
DHI comments. Case is deferred to 08.7.2014.

| Revision of norms

No.135
Case No.C-07 M/s. Tara Aerospace | HQ F-No.01/80/162/00249/AM14/DES-|
Meeting No.05/15 | Systems N
Date: 27.05.2014 | Hyderabad Request for fixation of input output wastage norms
for the export product “Helicopter Cabin Kits,
Design, Development and Manufacturing of Parts
and Accessores for Civilian Aircraft” in respect of
100% EOU - reg.
Decision  The Commities decided o e narms on the ashsof DPP D Note o 12/742014-TSW/C-07 dated 27.05.2014 which are as under

i
Keeping in view the nature of export products, manufacturing operations and wastages involved at different stages of manufacture as also explained by firm's representatives during
the presentation before the Norms Committee on 21% January, 2014 , it is recommended that Scrap wastage norms for various components/parts of “Helicopter Cabin Kit” may be
fixed for the EOU in terms of para 6.8(e) of the Foreign Trade Policy 2009-14, as per the production, consumption and wastage data verified and certified by the Central Excise
Department (Copy enclosed)

RLA may take necessary action accordingly.

5.No.136

Case No.C-08 M/s s india Pvt. | HQUF-N0.01/80/162/00320/AM14/DES T

Meeting No.05/15 | Ltd.,

Date: 27.05.2014 Request for fixation of input output norms for the
export product “Small fabricated items, Fabricated
bus bars, Press work items, Braided connectors,
Laminated connectors, Cast connector, Switch fuse
unit HSN, Bolted/ Moulded Connector, Moulded
Components, DC Bus bars, Machined & Forged
Components, Battery Charger/Transformer, Electrical
Parts Make of Ferrous & Non Ferrous Material (Viz.
Copper, Brass, Aluminium, Steel, Monel, Inconel and
Lead etc.), Cast Pillars, Electrical & Auto Assemblies,
Plate contacts”_in respect of 100% EOU ~ re

Decisio Committee noted that firm has not replied to deficiency letter dated 28.03.2014 followed by reminder dated 16.05.2014, an e-mail message on 21.5.2014 and decided
to wait for firm's reply. Case is deferred to 08.07.2014.
5.No.137

Case No.C-10 MJs. Pesco Beam | HQ F-No.01/80/162/00311/AM14/DES-|

Meeting No.05/15

Date: 27.05.2014 | Solutions Pvt. ~Ltd., [‘Request for fixation of input output norms in respect

Kancheepuram of manufacture and expor( of Used Oil Refinery
Machinery System —

Decision : The Committee considered the DIPP observation /ccmmems made vide thefr B Note o 12/74/2014-TSW/C-10 dated 27.05.2014 which is under
1. Firm has stated that the MSME Development Institute had submitted their report for fixation of wastage norms directly to Development Commissioner, MSEZ and a copy of report
was not given to them.

2. In view of above, in the first instance, DC, MSEZ may be requested to forward a copy or report of MSME Development Institute for fixation of wastage norms for all the items in
this case
Keeping in view on the above comments, the Committee decided to request DC, MSEZ to forward a copy or report of MSME Development Institute for fixation of wastage
norms for all the items in this case. Case is deferred to 08.07.2014,

5.No.138
Case No.C-11

WS TavutaKlr\nskar HQF-N0.01/80/171/00441/AM14/DES-|
Auto  Parts  Ltd,
Karnataka

leeting No.05/15
Date: 27.05.2014 Request for fixation of wastage norms in respect of

100% EOU —

Decision : The Committee noted that firm has not replied to deficiency letter dated 10.02.2014 followed by reminder dated 19.05.2014, an e-mail message on 27.5.2014 and decided

to wait for firm’s reply. Case is deferred to 08.07.2014.

5.No.139
Case No. A/l ] M/s. " Geecy [ HQFN0.01/80/050/00117/AMO8/DES.I | Lic. No. & date

M/
Meeting N 05/15 Engineering | RA.FN0.03/94/040/00132/AMOB
Date: 27.05.2014 | Put. Ltd., [Request for amendment in import item | dt.21.05.2007
Mumbai No. 1 of norms.

Dec he Committee decided to modify norms on the basis of DIPP U.O. Note No. 12/74/2014-TSW/27-A/R dated 27.05.2014 which are as under:

Taking in view this Advance Authorization was ratified in NC meeting No. 38/10 dated 22.12.2009 based on available information and that firm has now clarified that the earlier
information was subitted by them based on preliminary engineering and during detailed engineering, the actual thickness of import item at SI. No. 1 (Boiler Quality Plates(Carbon
Steel Plates) used in the export product was from 10 mm to 52 mm thick,for the purpose of redemption, norms may be modified as under:

Words “ 20 mm to 52 mm thk” given in the description of import item at SI. No. 1 may be amended as “ 10 mm to 52 mm thk”



RLA may take necessary action accordingly.



